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12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) ACCUMULATION OF STOCKS OF HAND-
LOOM FABRICS AND CONSEQUENT UN-
EMPLOYMENT OF HANDLOOM WEAVERS

Shri A. K. Gopalan (Kasergod):
Sir, 1 call the attention of the Minis-
ter of Commerce and Industry to the
following matter of urgent public im-
portance and I request that he may

make a statement thereon:—
-

The accumulation of stocks of
the handloom fabrics in the coun-
try particularly in Kerala and the
consequent  unamployment of
handloom weavers.

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Shall
1 read it or shall I lay it on the Table
of the House?

Mr, Speaker: It may be laid on the
Table of the House. It is a long state-
ment,

Shri Manubhai Shal: Sir, I lay the
statement on the Table of the House.
[Placed in Library, see No. LT-736/
63].

Shri A. K, Gopalan: May 1 know
whether any arrangements are made
to render aid by loan on security basis
as is allowed to other small-scale
industries and whether arrangements
are also made to place orders on the
handloom industry for the production
of such varieties of cloth as are use-
ful for Government purposes, special-
ly, for the armed forces?

Shri Manubhai Shah: As regards
the first part of the gquestion, credit
to the handloom industry has been
considerably liberalised. Regarding
the second part of the question, to the
extent that Government requirements
re necessary we give a price prefer-
snce to the handloom cloth; so, much
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larger off-take is taking place. But
that is not substantial compared to
the volume of production of the hand-
loom sector.

(ii) RE: HOLDING OF BYE-ELECTIONS

Shri Yashpal Singh (Kairana): Sir,
I call the attention of the Minister of
Law to the following matter of urg-
ent public importance and I request
that he may make a statement there-
on:—

The reported suggestion made
by the Election Commission re-
garding holding of bye-elections
and Government's reaction there-
to.

The Deputy Minister im the Minis-
try of Law (Shri Bibudhendra Mish-
ra): May I lay the statement on the
Table of the House? .

Mr. Speaker: He might just give a
gist in a few words and lay the state-
ment on the Table.

Shri Bibudhendra Mishra: Tf you
will permit me, I sha’! rcad il out. It
is a small statement.

Shri Hari Vishnu Kamath (Hosh-
angabad): How many pages?

Shri Bibudhendra Mishra: Just
half a page.

st gomw fag : @iwd a9 gAY
FH O T ITAT & | @Y AR
qATAT T A8 T9-q TG § F I A
Ter mfaa @9 # 9gx fezam w0
afefedz 3 7

Shri Bibudhendra Mishra; On the
26th October, 1962, the Election Com-
minsion issued a press note stating:
that, in the Emergency due to exter-
nal aggression on the Northern fron-
tiers of the country, it had decided
not to hold the bye-elections that
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were then due in certain Parliamen-
tary and Assembly constituencies so
long as the Emergency lasted. The
said press note was issued after in-
formal discussions with the represen-
tatives of the several political parties
and groups in Parliament. The Law
Minister and the Minister for Parlia=
mentary Affairs also participated in
those discussions.

2. The Chief Election Commissioner
has now asked the Government to
communicate its views about holding
of bye-elections to the State Legisla-
tures and Parliament. The matter is
under active consideration of Gov-
ernment and the Government expects
to communicate its views on the mat-
ter to the Chief Election Commission-
er in the near future.

Shri Yashpal Singh: May I know
the exaet date for holding these elec-
tions?

Mr. Speaker: It has nct yet been
decided. .

Shri Yashpal Singh: Is th: Govern-
ment aware that owing to the decla=
ration about the postponement of bye-
elections the pending election peti-
tions are delayeq inordinately?

M:. Speaker: They are considering
it.
st /Y (A7) : F@T AT W
a1 A S 21 R T & T W
e famr wfafafua & @ o # w7
1 gfafafoes 37 & fAmw 737 =R
s ?

weas wEEy : 3 A9 1 AT g
Tar I |

Shri Ranga (Tenali): There is need
for a factual correction of this state-
ment that has been made. It refers
to the conference that the Election
Commission had with the hon. Minis-
ter of Parliamentary Affairs and the
leaders of parliamentary parties and
says that so long as the emergency
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continues there are to be no bye-elec-
tions. It is not so. We agreed only
to a period of six months and said
that after the first three months are
over we would review the position.

Shri Surendranath Dwivedy (Ken-
drapara): What was agreed upon
when the Election Commissioner and
the hon. Law Minister met us was
that the bye-elections be suspended
now and the whole position be re-
viewed in February. I think, Gov-
ernment wil] bear that in mind,

Mr. Speaker: That is exactly what
is being done.

Papers to be laid on the Table.

5t Ho ATo HIA (FETAT) : HeqH
qErET, § OF FABAAT AR E .

e WRYAW : A FILATE T A

W IF a & w19y Aq@AE |
12.05 hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF THE INDIAN OIL
Co., Ltn.,, AND INDIAN REFINERIES
L1p.,, AND REVIEW BY GOVERNMENT
ON THE WORKING THEREOF

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajarna-
vis): On behalf of Shri K. D. Mala-
viya, I beg to lay on the Table a copy
each of the following papers:—

(i) (a) Annual Report of the
Indian Oil Company Limited,
Bombay, for the year 1961-62
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor-
General thereon, under sub-
section (1) of section G19A
of the Companies Act, 1956;

(b) Review by the Governe
ment on the working of the
above Company. [Placed in
Library, see No. LT-737/63].




